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~ PART1V

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations made by the Govemor.

The following Act of the Gujarat Legislature, having been assented to by the
President on the 1st May 1964, is hereby published for general information.

AKBAR §. SARELA,
Secretary to the Government of Gujarat,
Legal Departaient.

GUJARAT ACT NO. 15 OF 194,
é

Y (First published, after having received the assent of the President in the
“Gujarat Government Gazette” on the 2ud May 1964.)

An Act to abolish the office of the Commissioner in the State of Gujarat and to
* make provisiohs consequent on such abolition,

It i3 hereby enacted in the Fifteenth Year of the Republic of India a8 follows:-

1. (I} Thiz Act maybe called the Gujarat Commissioners (Abolition of Office) short  title,

Act, 1964, , extent  and
comimer ¢e-
(2} Tt extends to the whole of the State of Gujarat. ment.
(8) It shall come into foree on such date as the State Government may’
by notification in the Official Gazette, appoint.” N
2. Tn this Act, unless the context otherwise requires— Definitions,

. (I} "Commissioner’” means the Commissioner of & division;

) 88
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(2) “division” means the territories formed as a division in the Bombay
area and the Saurashtra aréa of the Btate under section 5 of the Bombay
Land Revenue Code, 1879 and in Kutch area of the State of Gujarat under
sect‘i'on 5 of the said Code as extended to that area; '

(3) “existing law” means any enactment of a Legislature or other competent
authority in relation fo matters specified in Lists II and IIT in the Seventh
Schedule to the Constitution in forcs in any part of the State immediately
before the commencement of this Act and includes any rule, bye-law, regulation,
order, notification or scheme, form or ther instrument made, prescribed or issued
under any such enactment, '

Ropeal _of 8. On the commencement of this Act, the Bombay Commissioners of Divisions

Act, 1957 shall be repealed and on such repeal the following consequences shall
ensue, that is to say:- : ’

Bom, VIILof
1958 and con-
pequential
pravisiond.

vl

(I) the office of the Commissioner shall be abolished and subject to the
provisions made in the Schedule, all existing laws shall, unless the context other-
wise requires be construed as if the references therein to the Commissioner were
references to the State Government or to such authority as the State Govern.
ment may, by a general or special order, appoint :

Provided that unless such general or special order otherwise directs, the State
Government shall have and exercise the same power -and control over the autho-

_ rity so appointed ag it would have had and exercised over the Commissioner

and the authority so appointed shall also have.and exercise the same power

and control over the Collector and his subordinates as a Commissioner would

have had and exercised, if this Act had not been passed; -
[ ] LI S ] {

(2) -alb instruments -or -documents executed or made before the commence-

ment of. this. Act-under, or with reference to any existing law or any enact-

ment specified in the Schedule shall, unless the context otherwise requires, be
construed as if roferences thefein to the Commissicner wers references to the State
Government, or to such authority as the State Government may appoint under
this section or to such’other aufhority as may be provided in the Schedule,
as the case may be; ’ T R

" 48y if ab the commencement of this Act any légal proceedingg are pending

to which a Commissioner is a party, the ‘State Government or such authority
as is provided by or under the provisions. of this-Act shall be deemed to be
substituted for the Commissioner in the said proceedings;

Bom..

¥V of
1879.

VIl of
19058.

-~

{4) all proceedirngs includilg proceedings by way of appeals, revision or.

review pending under any ezisting law hefore: a- Commissioner immediately
before the commencement of this Act shall be transferred for disposal to the

Gtate Government or such authority as the State Government may appoint
vhe . o -

in thi_s behslf :

Provided that if such proceeding is transferred for disposal to the authority

" appointed by the State Government, the - decision of such authority shall be

subject to an appeal or revision to the State Government in the same MAaTnEr
and to the same extent to which the decisibn of the Commissioner was subject
under the existing law; ”
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(6) any appointment, notification, order, rule, regulation, bye-law, scheme,
form, instrument or document made, prescribed, . issued or executed or
deemed to have been made, prescribed, issued or executed by the State
Government or by the Commissioner or by any other officex or authority,
before the commencement of this Act under or with reference 40 the pro-
visions of any existing law and in force immediately before such commence-
ment shall continue in operation unless and until it is superseded or modi-
fied by an authority competent. under such law and in the absence of such
antherity by the State Government;

. * ‘
(6) subject to the foregoing provisions of this section and section 4, the

repeal shall not affect the continuance of any amendment made in any enact-

ment. specified in the Schedule to the Aot so repealed and in operation at

the time of such repeal. )

4, The enactments mentioned in eolumn 1 of the Schedule shall have Amendment
offect as if the provisions specified in column 2 thereof were amended to of certain
the extent snd in the manner specified in the said column 2, enastmonts,

SCHEDULE
(See sect‘.iqns 3 and 4).

L3

Enactments, Amendments,
1 2

Bombay Acts

1 The Bombay Land For seotion 4, the following shall be substituted
- RevenueCode, 1879 namely:—
{Bom, V of 1879). '

ghief UO&tm_l- “4, (1) The chief controlling authority in all
f 63 i rovenue ItYETS connected witlthe land revenue shall vest

watters, in the State Government.

(2) The Staté Government may, by notification
in the Qffictal Gueette, prescribe the territories in
the State which shall form a division and may
by a like notification alter the limits of the division
so formed.”,

2. Sections B, 6, 6A, 6B and 6C ShallBe deleted,

3. In section 7, the words “under the control
of the Commissioner” shall be deleted,

4. In section 8, the words “shall be subordinate
to the Commissioner of his division and’’ shall be
deleted,

5., In section 8A, the words “The Additional
Collector shall be subordinate to the Commissioner
of hie division.” shall be deleted.
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Enactments. " ‘ Amendments,
1 2

6. In section 13, the words “and of_the Commissio-
: ner” shall be deleted.

7. In section 14, the words “’by the Commissioner
or” shall be deléted.

8. In section 17, the words “‘and of the Commi-
sgioner” shall be delsted.

9. In sections 37, 37TA, 39 and 82 for the word
“‘Commissioner” wherever it ocours the words ‘“State
(Government” shall be sybstituted.

10. In section 152,—

(1) for the word “Commissioner”’ the words
“State Government’’ shall be substituted, and

(2) the ‘words ‘‘with the sanction of the State
Government”’ shall be deleted.

11, In section 159, for the word “Commissioner®
the words ‘“State Government’ shall be substituted.

12, In‘section 183, the words “the Commissioner
under the orders of” shall be deleted.

13. 1Insection 204, the words “‘by a Cormnissioner
o’ shall be deleted.

The Bombay Land 1. For section 4, the following shall be substi-
Revenue Code, 1879 - tuted, namely.

a3 extended to the -

Kufch area of the ChiefControl-  “4, (7) The ochief controlling authority in all

State of Bombay i‘;}ﬁn suthori matters connected with the land revenue shall

under the Part C matters. vest in the State Government.
States {(Laws) Act,
1950 (XXX of 1950). {2) The State Government may, by notification

in the Official Guzeite, prescribe the territories in
the State which shall form a division and may by
a like notification alter the limits of the divigion
so formed.”.

2. Bectiens b, 8, 6A, 6B and 6C shall be deleted.

%

3. In section 7, the words “‘under the control of
the Commissioner” shall be deleted,

4. In section 8, the words “‘shall be subordinate
to the (ommisioner of bis division and” shall be
deleted. -
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Enactments,
1

Amendments,
. 2

The Bombay Village
Police Act, 1867
(Bom. VIII'of 1867).

The Bombay Ferries
and Inland Vessels
Act, 1868 (Bom. II
of 1868).

The Bombay Irri-
gation Act, 1879,

(Bom. VII of 1879). -

5. In section 13, the words “and of the Commi-
asioner’’ shall be deleted.

6. In section 14, the words “by the Commissi-
oner, or’ shall be deleted.

7. In section 17,.1;110 words “and of the Commi-

* ssioner” shall be deleted.

8. Im  sections 37, 37A, 39 and 82 for the word
“Commissioner” wherever it ocours the words “State
‘Government” shall be substituted.

9. In section 152,—

(1) for the word “Commissioner”_ the words
“Btate  Government” shall be substituted; and

; (2) the words ‘“‘with the sanction of the State
Government” shall be deleted.

10. In section 159, for the word “Commissioner’’
the words “State Government” shall be substituted.

11. In section 188, the words “the Commissioner
under the orders of’’ shall be deleted.

12. In section 204, the words “by a Commissio-
ner or” shall be delated,

In sections 3 and 4, for the word “Commissioner”’
wherever it occurs the words “State Government”
shall be substituted.

L In section 1, clause (z) shall be deleted.

2. In sections 2, 24, 4, 5, bA, BB, 5C and &
for the word ““Commissioner’’ wherever it ocours
the words “State Government” shall be substituted.

3. In section 17, the word “Commissioner” shall
be deleted. ;

1. In section 11 and in sub-section (I) of section
57 for the word “Commissioner” the words
“State Government” shall be substituted.

2. In section 60, for the words “Collector for
the information of the Commissioner of the division
and likewise t0” the words *“Collector and likewise
to” shall be substituted.
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Enactments.
1

" Amendments,
. 2

Bombay Village Sa-
nitation Act, 1889
(Bom. I of 1889).

The Bombay Gene-
ral Clauses Act, 1904
(Bom. I of 1904).

The
Courts: Act, 1906
(Bom. II of 1906).

The Bombay Public
Conveyances Act,
1920 (Bom. VII of
1920).

The Bombay Agri-
cultural Pests and
Digeases Act, 1947

~ (Bom. XLIII of 1947).

Mamlatdar's

3. In -section 67, for the word *“Commissioner”
the words “State Government” shall be substituted.

1. In-section &, for the word * Commissioner”
wherever it occurs the words “State Government”
ghall be substituted.

2, In section 6, in sub-section (I}, the words
“of the Commissioner and” shall be deleted,

'3, In sections 7, 32, 41 and 42, for the word
“Oommissioner”’ wherever it.occurs the words “State
@overnment” shall be substituted.

In section 3, clause (I3) shall be deleted.

1. In section 4, in the marginal note to sub-
seotion (3), the words “to Commissioner” shall be
deleted. .

9. In section 23, in sub-gections (24) and (3),
for the words “Deputy Collector or Assistant Com-
missioner” the words “or Deputy Collector” shall
be substituted.

1. In section 36 ,— ‘
(a) in sub-section (I)—
(i) for the word “Commissioner” the worde
“State Government’ shall be substituted;

(#) for the word “his” the word “its” shall
. be substituted;

(®) in- sub-sections (2) and (4), for the word
“(Commissioner” the words “‘State Government”
shall be substituted.

9. TIn section 37, for the word “Commissioner” the
words “State Government” shall be substitated.

1. In section é, the words “or the Comynisgioner’
wherever they occur shall be deleted.

9. In section 6, insub-section (1), the words ‘“‘and

- of the Comimissioner” shsll be deleted.
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Enactments,
1

Amendments.
2

- The Bombay Pre-

vention of Fragmen-
tation and Conso-
lidation of Holdings
Act, 1947 (Bom.

'LXIL of 1947)

The Bombay Ten-
ancy and Agricul-
tural Lands Act,
1948 (Bom, LXVII
of 1948).

3. In section 124, in sub-section (6), the wofds

~ “or the Commissioner” shall be deleted.

4. In section 12D, the words “or the Commi-
ssioner” shall be: deleted.

L. In section 31, in clause {b), for the words “Com-
missioner, subject to the general orders of the State

Government” the words “State Government” shall
be substituted.

-

2. In section 35— ~

{@) the words “or the Commissioner in respect
of such matters as the State Government may by
general or special order specify in this behalf”
and the words “or himself, as the case may

~ be,” and the words “or he, as the case may be,”
shall be deleted;

{6} in the marginal note, the words “or Commis-
sioner” shall be deleted.

" 1. In section 72 B,—

() in sub-section (I), for the words “and to
the Divisional Officer if the other land is in
another district, and to the State Government
if the other land is in another division” the
words “and to the State Government if the other
land i8 in another district” shall be substituted;

(b) in sub-section (2) the words “or the Divi-
sional Officer” shall be deleted.

2. In section 720

(@) in sub-section (), for the words “and to the
Divisional Officer, if the other land is in another
district and to the State Government if the
other land is in another division™ the words
“to the State Government if the other land is
in-another district” shall be aubstituted;

(b) in sub-section (2), the wonds “or the Divi-
- eional Officer” ahall be delebad,
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Enactments. Amendments.
1 . 2
3. In section 76A, the words “the Divisional
Officer or” shall be deleted. - h
. v
Bombay Police Act, - 1. In section 2, clause (134} shall be deleted.

1951 (Bom, XXII of
1951). ,

The Bombay Cinemas
(Regulation) Aet, 1953
{Bom. X10f1953.)

The Bombay Lotte-
riea  (Control and
Tax) and Prize Com-
petitions (Tax) Ach,
1958 (Bom. LXXXII
of 1958}

The - Bombay Ten-
ancy and Agricul-
tural Lands {Vidar-
bha Region and °
Kutch Area) Act,
1968 (Bom. X(IX

of 1958).

9. In section 17, in sub-section (2), the words “and
ghall be subject to the lawful orders of the Revenue
Jommissioner” shall be deleted.

3. In scotion 24, in sub-section (), the words
“and the Revenue Commissioner” shall be deleted. -

4. Tn section 28, in suﬁ-sectibh (2), the words
“the Revenue Commissioner and” shall be deleted.

5. In section 33, in sub-section (£), for the words
“the Revenue Commissioner” the words “such autho-
rity as the State Government may appoint in this
behalf”’ shall be substituted.

6. In section 6, in sub-gection (3), for the words
“Revenue Commissioner” the words *“State Govern-
ment”’ shall be substituted.

7. Tn section 52, in subsection (I), for the words

- “Revenue Commissioner” the words * State Govern-

ment”’ shall be substituted.

8. Tn section 159, for the words “No Revemue
Commissioner, Magistrate” the worgs ‘‘No Magistrate”
shall be substituted.

1. Section 8C shall be deleted.
2. In section 10, the words “or the Commissioner”
and the words “or he” shall be deleted

In section 29, in sub-section (f), the words “ to
the Commissioner or” shall be deleted.

1. In section 2, clause (8) shall be deleted.
‘2. Insection 104, —

(@) in sub-section (), for the word “Commi-

gsioner” the words “State Government” shall
be subatituted;
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Enactments, . Amendments.
1 2

(8) in sub-section (2), for the word “Commissi-
oner” the words “State Government” shall be
substituted.

3. In section 110, in sub-section (I), the words
“the Commissioner or” shall be deleted.
4, Tn section 126, —

{a) the words “‘and the (ommissioner” shall
be deleted ;

(b - for the words “they have and exercise” the
words “it has and exefcises” shall be substituted,

Ceniral Acts.

The Land Acquisi- . 1. In section 3, in clause {c), the words “or by
tion Act, 1894 ( I of the Comniissiorier’”’ shall be deleted.
1884) in its applica- . '
tion to the Bombay 2. Section 3-IA shall be deleted,

area of the State of
Gujarat. 3. In section 34, the words “or the Commi-

ssioner” and the words “or, as the case may be, any
officer authorised by the Commissioner” shall be
deleted.

4, In séction 4, —

(2} in sub-section (I), the words “or the Commi-
ssioner” shall be deleted;

{#3) in sub-section {2), the words ‘“‘or, as the case
may be, by the Commissioner” shall be deleted.

5. In section DA, in sub-sectioh (2), the Wwords
“or, as the case may be, of the Commissiofier” where
they oceur at two places shall be deleted. -

6. In section 6 —

(§) in sub-section (I),—

(a) the words “or, as the case may be, the
Commissioner”’ shall be deleted ;

(b) the words “or, as the case may be, under
. the signature of the Commissioner” shall be
¢ ' deleted §
1V—Extra—20 {Mono}
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Enacfiments. Amendments,
1 . : . 2

(%) in sub-scotion (3), the words “or, a8 the case
may be, the Commissioner” shall be deleted.

7. In section 7, the words “or, as the case may bes,
the Commissioner” shall be deleted,

8. Insection 11, in the proviso, the words, figu
res and brackets beginning with the words “Save
that the power of such approval” and ending with
the words and figures “the Bombay Merged Terri-
tories Miscellancous Alienations Abolition Aect, 1955”
shall be deleted. . '

9. In section 17,—

(¢} in sub-section (), the words “or the Commi-
ssioner” shall be deleted;

(#3) in sub-section (2),—

(2) the words ‘“‘or the Commissioner” shall
be deleted;

(6) the words “or, as the case may be, of
the Commissioner” shall be deleted;

{32¢) in sub-section (4)—

(Ea) the words ““or, as the case may be of the
Commissioner” where they ocour at two places
shall be deleted;

{(b) the words ‘“‘or he” shall be deleted,

The Glanders and Fa- 1. In section 4, in sub-section (I),—
- rey Act, 1899 (XIII _
of 1889). (a) the words “or theé Commissioner” shall be
deleted;

(b} the words “‘or he” at both the places where
they occur shall be deleted.

2. In section 7, the words “or the Commissioner”
ab both the places where they oceur shall be deleted.

3. In sections 10 and 15, the words “or the Com-
missioper” shall be deleted,
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Enactments,
1

Amendments,
2

The Dourine Act,
1910 (V of 1910).

The Land Aecquisi-

tion Act, 1894 (I of
1894) as adapted and
applied to the Sau-
rashira area of the
State of Gujarat.

In sections 3 and 4,—

{a) the words “or the Commissioner” shall
be deleted;

{b) the words “or he’” shall be deleted.
Saurashira Acts.

1. In section 3, in clause (c), the words “or by
the Commissioner” shall be deleted.

2. Bection 3- IA shall be deleted.

3. In section 4,—

(7} in sub-section (Z), the words “of the, Commis-
sioner” shall be deleted; :

(42) in sub-section (2), the words “or, as the
case may be, by the Commissioner” shall be
deleted.

4. In section BA, in sub-section (2), the words
“or, as the case may be, of the Commissioner
where they ocour at two places, shall be deleted.

5. Ip section 6,—
() in sub-section (I),—

(@) the words “‘or, as the case may be, the
Commissioner”’ shall be deleted;

(6) the words “‘or, as the case may be, under
the signature of the Commissioner’” shall be
deleted;

(¢} in sub-section (3), the words “or, as the
cage may be, the Commissioner” shall be deleted.

6. In section 7, the words ‘‘or, as the case may
be, the Commissioner” shall be deleted,

7. In section 17,—

(4) in sub-section (), the words “or the Commis-
sioner” shall be deleted;

(1} in sub-gection (2),—

(a) the words ‘“‘or the Commissioner” shall
be deleted;
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Enactments.
‘1

Amendments.
2

-nance, 1949 (Sau. Ord.

The Saurashtra Ge-
neral Clauses Ordi-

LXXI of 1949.)

The _Sau};aalitra Land

Reforme Act, 1951
(San. Act No. XXV
of 1951},

The Suarashtra Bar-
khali Abolition Act,
1951 (Sau. Aet No.
XXVI of 1951).

Saurashtra’ Estates
Acquisibion Act,-
1952 (Sau. Act IIL
of 1952).

The Land Acquisi-
tion Act, 1884 (1 of
1894) in its applica-
tion to the Kutch
area of the State of

.Glujarat,

{b) the words ‘‘or, as the case may: be, of
the Commissioner,” shall be deldted;

(#%4) in sub-section (4),—

(a) the words “‘or, as the case may be, of
the Commissioner’” where they occur at two
places shall be deleted;

(b) the words *‘or he” shall be deleted,

In section 2, clause (J34) shall be deleted.

In section 63, in sub-seclion (3), for the words
“Revenne  Commissioner’’ the word “Collector”
shall be substituted.

In section 40, in sub-section {J), for the words
“Revenue Cuommissioner” the word ‘‘Collector”
shall be substituted.

In section 4, for the words “Revenune Commis-
sioner” the word “Collector’”’ shali be substituted,

Kuich Acts.

1. In section 3, in clause (¢}, the words ‘“‘or by
the Commissioner” shall be deleted.

.2, 8ection 3-1A shall be deleted.
3. In section 4 —

(¢) in sub-section (I}, the words “or, the
Commissioner” shall be deleted;

(#) in sub-section (2), the words “or, as the
case may be, by the Commissioner’” shall be
deleted.

4. In section BA, in rub-section (2), the words
“‘or, g8 the case may be, of the Commissioner”
where they occur at two places, shall be deleted.
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’
HEnactments. ’

1

Amendments.
2

The Bombay General
Clauses Act, 1904
{Bom. 1 of 1904) as
apBlied to the Kutch
area of the State
of Gujarat by the
Kutch (Application of
Laws) Order, 1949.

The Gujarat Agricul-
tural Lands Ceiling
Act, 1960 (Guj.
XXVII of 1961).

5. In section 6,—

() in sub-section (I},—

{a) the words ‘‘or, as the case may be, the
Commissioner” shall be deleted;

(b) the words “or, as the case may be, under
the signature of the Commissioner” shall be
deleted; - \
{#%) in sub-section (3), the words “or, as the

cass may be, the Commissioner” shall be deleted,

6. In section 7, the words “or, as the case may
be, the Commissioner” shell be deleted.
7. In section 17,—

(#) in sub-section {I), the words “or the Commi-
ssioner’ shall be deleted ;

{4%) in sub-section (2), the words “or, as the case
may be, of the Commissioner” shall be deleted;

(#3) in sub-section (4),—

(a) the words “or, as the case may be, the
Commissiéner” where they occur at two places
shall be deleted ;

(b) the words “‘or he” shall be deleted.

In section 3, clause {13) shall be deleted.

Gujarat Acta,
1. In section 2, clause (8) shall be deleted.
2. In section 14,—

() in sub-section (I),— _
+ {3) clause (s%) shall be deleted, and

{ss) in clause (is), for the word “division” the
word “digtrict” shall be substituted ;’
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101 GUJ. GOVT. GAZ,
Enactments, Amendments. -
1 2 ;

The Gujarat Diseases
of Animmals {Control}
Act, 1963 {Guj. XXVII
of 1963).

(2} in sub-section (2), the words “the Commisai-
oner,” shall be deleted,

3. In section 37, the words *“‘the Commissioner
or’ shall he deleted.

4. In section 47, the word “Commissioner”
shall be deleted. .

5. In section 48, the words “the Commissioner”
shall be deleted.

6. 1In section 51, for the words “the Commissioner”
the words “‘any of its officers not below the rank of
a Collector” shall be substituted.

T In section 52, for the words “the Collectors
and the Contmissioners”™ the words “and the Collec-
to;'s” shall be substituted.

1. Insection 3, in sub-sections (I} and (2), the words
“or the Commissioner in his division’' shall be deleted.

2. In section 6,—

(@) in sub-section (I),— /

() the words “or the Commissioner in his
division” and the words ‘“or (lommissioner”
shall be deleted ;

(22} the words “or he” shall be deleted ‘

{(#) in sub-section (2),— .

(¢} the words *“or Commissioner” shall be
deleted

{(¥7) the words “‘or, as the case may be, into
the division” at both the places where they occur
shall be delefed.

3. In section 7, in sub-section (I}, the words ““or
the Commissioner iv his division” shall be deleted.

4. Iﬂ section 13,—

(¢) in sub-section (1), for the words “Commi-
ssioner of the division” the words *“State
Government”’ shall be substituted ;
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Enactments, Amendments.
1 2

The Gujarat Court
of Wards Act, 1963
(Guj. XXXVII of
1963).

{6) in sub-section (2), for the word “‘Commi-
esioner” the words ‘“State Government” shall be
substituted;

(¢) in sub-gection (3),—

(9) for the word “Commissioner” the  words
“SBtate Government” shall be substituted;

(¢2) for the words “he shall” the words *it
shall * shall be substituted;

(@) in sub-section (£),—

(#) for the word “Commissioner’’ the words
“State QGovernment” shall be substituted;

(%) for the words “on his own motion” the
words ““on its own motion” and for the words
“gsubmitted to him’’ the words “submitted to
it” shall be substituted; :

() in sub-gcction (¥7), for the word “Commi-
ssioner” the words ‘‘State Government” sghall
be substituted.

1. In section 10, for the words “Commissioner,
where such Courts of Wards exercise jurisdiction with-
in his division, and the State Government in any
other case” the words “State Government” shall be
substituted,

2. In sections 14, 16, 1T and 25 for the word
“Commissioner” wherever it occurs, the words “State
Government” shall be suhstituted.

3. In section 41, in sub-gection ({(I), —

{z} in clause (@), the words “a Commissioner or”
shall be deleted;

(72} in clause (b), for the word “Commissioner”
the words “State Government” shall be substituted.

4. In section 42—
{f) the worde “the Commissioner and” at both
the places where they occur shall be deleted; and

(#3) the words “he or” shall be deleted.
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